
OA No.100/28/2017 

CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

 
O.A. No.100/28/2017 

 
New Delhi this the 5th day of January, 2017 

 
HON’BLE MS. NITA CHOWDHURY, MEMBER (A) 
 
Renu Rani (Aged about 55 years) 
W/o Shri Arun Gupta 
(Ex-CL-5813) 
E-15, Guru Nanak Road, 
Gali No.10, Adarsh Nagar, 
Delhi-110033.                                   ….  Applicant         
 
(By Advocate:Shri T.N. Tripathi)        
 

VERSUS 
 
1. Union of India Through its  
 Secretary 
 Ministry of Communication & IT, 

Department of Telecommunications, 
Sanchar Bhawan, 20, Ashoka Road, 
New Delhi. 

 
2. The Director General, 

Department of Telecommunications, 
Sanchar Bhawan, 20, Ashoka Road, 
New Delhi. 

 
3. The Deputy Director General, 

Department of Telecommunications, 
Sanchar Bhawan, 20, Ashoka Road, 
New Delhi. 

 
4. The Executive Director,  
 MTNL, Khurshid Lal Bhawan, 
 New Delhi-110050.                            …   Respondents. 
     

ORDER (ORAL) 
  
 At the admission stage, the applicant informs that she is preferring 

this Original Application (OA) for payment of pension by the respondents, 

in whose organisation she has worked for a period of 11 years, 8 months 

and 18 days.  She informs that despite serving for a period which is over 



2 

 

10 years, i.e., pensionary period, she has not been given either pension 

or any other benefits. She was compulsorily retired from service on 

07.07.2015. 

2. Accordingly, on the basis of the claim of entitlement for pension, 

the applicant prays that respondents be directed to consider the 

representations given by her on 08.03.2011 and 25.08.2016.   

3. After hearing the learned counsel for the applicant and going 

through the records, I direct the applicant to give a fresh copy of the 

previous representations within a period of one month from the date of 

receipt of this order and the respondents are directed to pass a speaking 

order within a period 2 months thereafter. Any/all payments due to her 

shall be made forthwith, within a period of 2 months from the date of 

passing of speaking order by the respondents.   

4. The OA is disposed of with the above directions at the admission 

stage itself.  There will be no order as to costs.  

 

                                                   (NITA CHOWDHURY)                                                                                                 
                                              MEMBER (A)                                                                             

    
Rakesh 


